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PRINCIPAL BENCH -
CA« Ne, 1455/94

New Delhi, dated the 19th July, 1994
Hon'ble Sh. N.V.Krishnan, Vics Chairman (A)
Hon'ble Smt. Lakshmi Sygminsthan, Member{7}
Shri Jascir Singh
Dark Room assistant=II,
Coent ral Phewgragéxy Section,
M. aaMe C@ll&ge, __ﬂ_m
. sss Mpplicant
(By Advocate Shy TP S. Rathsre ) |

Wrsus

1. 5@?;:@12 al‘;’
5=3hamn ath Marg, Deihi

2. PHC.Gum Joint Secretary (M.ILj,
1, Jawaharlal MNehru Marg,
2 W De 1hi.

3. Sreadministrative Officer,
E‘:&e&f«o{‘ﬁ.a G&lleqe, N/-aelhi

e« Pespondenig

ORDE R (ORAL)

{Hon'ple ShN.V.Krishnan, Vice Chaimman (A))

We have heard him, The grievance is against

the Ann.AJd epiority list dated 4,4 94/ 29 .4 .94 by

which the Joint Serdority list of Durk Room nsstty

has been circulated inviting objecticns. The gplicant
hes preferred an objection by the Ann. A.2 letter Catﬁré
12.5.,94 contending that it was irreqular to prepar® &
joirt eeniority list and that separaste %ni@riw‘lisfa
has to be prepared. That is the prayer in the D-Ex.ﬁ E‘hé»

epresentation has been filed recertly in May, i99%, W

are of the view that this gpplication ig pf@mstuwe




(& He gpondents hagve yet to considered his repre @ ntation and

other repre e ritationiand fanalise srnicrity list, If the

spplicert is agarieved aboutl non disposel of the mpresentgtion

",.M

R4 2
(OG-

n time, he may spprexch this Tribunad & the wppiopriaste 1

2e in the circumstances the gplicart seeks ps miscion

to vithdraw the Oshe Pexmi czsicT: granted, Accerdingly Ceas

§to
n

dismissed gs withdrawn preserving the likerty te

approach this Triliingl vhemever gricvgroe arise

i

matte o,

3 K e ’i PREEY
(St Lakshmi Swamingthaen ) {M.V.Kri shn
Memberi{T udicial) Vice Ghalrman («)

ek




